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For the applicant 	$ Mr.T.K. Biwas, counsel 

For the respondents s Ir. R.M. Roychoihury, counsel 

ORDER 

This M.A. has been filed by the applicant for restoration 

of the O.A. after setting aside the order of diissal dated 

27.6. 2001 passed by this Tribunal. 

2. 	We have heard the id. counsel for both sides. After 

hearing both sides, the order dated 27.6. 2001 is hereby set 

aside id the O.A. is restored to its original file and nber. 

The 0. 	be istec foheing on 7.8.2001 Acinr 	1hA  

M.A. 5t8nds disposed of. No order as to Costs. 


